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ernment of India and the same will be laid on 
the Table of the Sabha. 

*231. [Transferred  to  the  list  August, 
1972. 

 
'^APPLICATION OF PROBATION OF OFFEN-

DERS ACT, 1958 
*232. SHRI NAWAL KISHORE: Will the 

Minister of EDUCATION AND SOCIAL 
WELFARE  be  pleased  to  state: 

(a) whether it is a fact that with a view 
to bring uniformity in the probation ser 
vices throughout the country, a Central 
Act viz. Probation of Offenders Act, 1958 
has already been made applicable to 13 
States and 6 union territories; 

(b) whether it is  a fact that the Gov 
ernment of Uttar Pradesh have not so far 

made applicable the Probation of Offenders' 
Act, 1958 in their State; and have declared 
their probation officers surplus; and 

(c) if so, the reasons therefor, and the 
steps being taken by Government to make 
the Act applicable to the State of Uttar 
Pradesh ? 

 
f[THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (a) The Probation of Offenders 
Act, 1958 was enacted as a comprehensive 
Central Act available for adoption throughout 
the country. 

(b) and (c): Yes, Sir. The Uttar Pradesh 
First Offenders (Probation) Act, 1938 is 
enforced in Uttar Pradesh. On grounds of 
economy some probation officers  were 
declared surplus  in   1967. 

The Central Government is persuading the 
Government of Uttar Pradesh to adopt the 
Probation of Offenders Act, 1958, in that 
State.] 

PRODUCTION OF CEREALS 

*233.   SHRI YOGENDRA    SHARMA: 
DR.  Z.  A.  AHMAD; 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the U.S.A. Congressional 
investigators have said that India will not 
reach self sufficiency in food production on 

1[   ] English translation. 


